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 (8)  Tne  Indian  Police  Service  (Pay)
 Fourth  Amendment  Rules,  7979
 published  in  Notification  No.
 G.S.R.  386(E)  in  Gazette  of
 India  dated  the  2oth  June,  1979,

 [Placed  inLibrary.  See  No.  LT-459279].

 REvirw  ON  AND  ANNUAL  REPORT  OF
 Jure  Corporation  oF  InpIa_  LtD.,
 CaLcuTTa  For  1977-78  AND  ANNUAL
 Reports  Of  NATIONAL  TEXTILE  Cor-
 PORATION  Ltp.,  NEW  DELHI  ror  1967-77
 AND  1977-78.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  INDUSTRY
 (SHRI  JAGDAMBI  PRASAD  YADAV):
 I  beg  to  lay  on  the  Table  a  copy  each  Of  the
 following  papers  under  sub-section  (1)

 eee
 6:9A  ofthe  Companies  Act,

 7905  :—

 (1)  (i)  Review  (Hindi  and  English
 versions)  by  the  Government
 on  the  working  of  the  Jute
 Corporation  of  India  Limited,
 Calcutta,  for  the  year  1977-78.

 (ii)  Annual  Report  (Hindi  and  English
 versions)  of  the  Jute  Corporation
 of  India  Limited,  Calcutta,  for
 the  year  1977-78  along  with  the
 Audited  Accounts  and  the  comments
 of  the  Comptroller  and  Auditor
 General  thereon,

 [Placed  in  Library.  See  No.  LT—
 4593/94].

 (2)  (i)  Annual  Report  (Hindi  and
 English  versions)  of  the  Nine
 Subsidiary  |  Corporations  Of  the
 Nationa]  Textile  Corp°ration
 Limited,  for  the  year  1976-77,  along
 with  the  Audited  Accounts  and
 the  comments  fo  the  Comptroller
 and  Auditor  Genera]  thereon.

 [Placed  in  Library.  See  No.  LT—
 4594179-]

 (ii)  Annual  Report*  (Hindi  version)
 of  the  National  Textile  Co-pora-
 tion  Limited  New  Delhi,  for  the
 year  1977-78  along  with  the
 Audited  AccOunts  and  the
 comments  of  the  Comptroller
 and  Auditor  General  thereon,
 [Placed  in  Library.  See  No.  LT—
 4595/79]-

 :SULY  ,  979  I72

 If  09  hrs

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Tuirty-FirtH  Report

 SHRI  B.  C.  KAMBLE  (Bombay—
 South-Central)  :  I  beg  to  present  the
 thirty-fifth  Report  of  the  Committee
 on  Private  Members’  Bills  and  Resolu-
 tions,

 MULTI-STATE
 SOCIETIES  BILL.

 COOPERATIVE
 EXTENSION

 EXTENSION  OF  TIME  FOR  PRESENTATION
 OF  Report  OF  JOINT  CoMMITTEE

 CHAUDHURY  BRAHM  PERKASH  :
 (Outer  Delhi)  :  I  beg  to  move  :

 “That  this  House  do  further  extend
 upto  the  last  day  of  the  Winter
 Session  _—_(979),  the  time  for  presen-
 tation  Of  the  Report  of  the  Joint
 Committee  on  the  Bill  to  consolidate
 and  amend  the  law  relating  to  co-
 Operative  societies  with  —  objects
 not  confined  to  one  State  and  serving
 the  interests  of  members  in  more
 than  one  State.”

 MR.  SPEAKER  :  Isit  the  pleasure
 the  House  to  extend  the  time  =?

 SHRI  HARI  VISHNU  KAMATH
 (Hoshangabad)  :  No.  I  oppose  —  this
 m0Otion.

 MR.  SPEAKER  :  Because  Of  the  early
 summoning  of  the  Parliament  there  has
 been  some  difficulty.

 SHRI  HARI  VISHNU  KAMATH  :
 The  House  will  consider  the  motion
 because  this,  tO  my  mind  and  the  House
 will  agree,  isa  record  breaking  motion,
 breaking  all  previous  records.  The
 Committee  of  Chaudhury  Brahm  Prakash
 for  whom  I  have  great  regard,  has
 already  been  granted  three  extensiOns.
 And  s0  far  as  I  am  aware  this  is  the  limit.
 The  House  should  consider  every  s¢riously
 whether  anyfurther  extension  should
 be  granted  because  the  reasons  given
 are  very  flimsy.  We  have  got  the
 memorandum  only  this  morning.  If
 you  read  it,  it  is  getting  curiouser  and
 curiouser.  The  memorandum  says
 that  three  extensions  have  been  granted—
 oneon  the  ast  of  July,  1978,  second..

 *Hoglish  version  of  the  Report  and  Review  (both  in  Hindi  and  English)
 were  Jaid  on  the  Table  on  the  2and  December,  1978.



 773  Multi  State  Co-op,  Soc.  Bill  ASADHA  20,  90  (SAKA)  Union  Duties  of  174 v

 MR.  SPEAKER  :  It  is  all  there  in
 the  memorandum.

 SHRI  HARI  VASHNU  KAMATH  :
 The  Joint  Committee  was  constituted
 on  the  r5th  of  May,  1978.  Today,
 itis  July,  1979.  So,  it  is  more  than
 a  vear.  Now,  they  want  extension  upto
 the  last  day  Of  the  Winter  Session  i.e.
 December,  1979.  So  far  asIlam  con-
 cerned,  I  oppose  the  extension  upto  the
 last  day  of  the  Winter  Session.  I  am
 sure,  this  mOtion  for  extension  will  be
 rejected.  If  it  isenot  acceptable,  then
 I  think,  it  should  be  made  the  first  day
 of  the  Winter  Session  and  not  the  last
 day  of  the  Winter  Session.  First  of
 all,  I  would  seek  leave  to  move  that  the
 motion  be  opposed  and  rejected.  If
 that  fails,  then  the  only  deStrable  and
 proper  course  would  be  that  leave  be
 granted  upto  the  first  day  of  the  next
 Session.

 Because  of  the  reasons  adduced

 MR.  SPEAKER  :  You  have  men-
 tioned  them.

 SHRI  HARI  VISHNU:  KAMATH  :
 Chaudhury  Brahm  Perkash  says  in
 his  memorandum  thatthe  Committee  had
 earlier  fixe  their  schedule  of  meetings
 from  the  and  to  5th  July.  One  of  the
 reasons  given  for  extension  is  that  the
 July  session  has  been  advanced.  Sir,
 you  must  appreciate  that  it  is  absolutely
 understandable,  It  is  not  at  all  tenable
 Or  valid.  It  is  a  very  bad  precedent
 for  the  future  for  all  Committees  going on  and  extending  time,  goingon  tour
 here  and  there  throughout  the  cquntry  ; some  may  even  go  out  of  India  ;  Bharat
 Darshan,  Viswa  Darshan  and  all  that  will
 come.  We  do  not  want  that.

 MR.  SPEAKER  :  Your  suggestion  is
 that  it  should  be  the  first  day  of  the
 winter  session.

 SHRI  HARI  VISHNU  KAMATH  :
 That  is  the  alternative.

 MR.  SPEAKER  :  Asa  Compromise Uthink  the  House  might  agree  to  the first  day  of  the  winter  session,  or  the first  week.

 SHRI  HARI  VISHNU  K
 First  day.

 AMATH  :

 ,  Excise  (Elec)  Distn.
 Bill-Intd.

 PROF.  P.  G.  MAVALANKAR  :
 The  last  day  of  the  first  week  of  the  winter
 session.

 SHRI  JYOTIRMOY  BOSU  :  Of
 which  year  ?

 MR.  SPEAKER  :  This  year.  -Is  it
 the  pleasure  of  the  House  to  extend  it
 tillthe  last  day  of  the  first  week  of  the
 winter  scssion  ?

 SEVERAL  HON.  MEMBERS  :  Yes.

 MR.  SPEAKER  :  The  question  is  :

 “That  this  House  do  further  extend
 upto  the  last  day  of  the  first  week
 of  the  Winter  Session  (1979),  the
 time  for  presentation  Of  the  Report
 of  the  Joint  Committee  on  the  Bill
 to  consolidate  and  amend  the  law
 relating  to  co-operative  sOcieties  with
 objects  not  confined  to  one  State  and
 serving  the  interests  of  members  in
 more  than  one  State,”

 The  motion  was  adopted

 SHRI  VAYALAR  RAVI  (Chirayinkil)  :
 Sir,  I  ris¢  on  a  point  of  order.  Under
 article  75(3)  the  Council  of  Ministers
 shall  be  collectively  responsible  to  the
 House  of  the  People.  Naturally,  the
 Leader  of  the  House,  the  Prime  Minister,
 is  also  responsible  to  this,  House.  Now
 we  ar€  going  to  discuss  a

 very
 crucial

 motion,  to  be  moved  by  the  leader  of
 my  party,  Shri  Yeshwantrao  Chavan.
 There  are  rumours  afloat  about  resigna-
 tions  Of  Ministers,

 MR.  SPEAKER:  That  isnot  a  point
 oforder.

 SHRI  VAYALAR-  RAVI  :  The
 House  is  entitled  to  know  the  position.

 MR.  SPEAKER  :  Itisnota  point  of
 order.

 72.8  hrs.
 UNION  DUTIES  OF  EXCISE

 (ELECTRICITY)  DISTRIBUTION
 BILL,*

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SATISH  AGARWAL)  :  I  beg
 to  move  for  leave  to  introduce  a  Bill  to

 “Published  in  Gazette  of India,  Extraordinary,  Part-II,  Section  2,  dated
 I-7-979.


